CENTRAL ADMINISTR~TIVE TRIBUNAL,JABALPUR B ENCH
CIRCUIT SITTING s BILASPUR

Original Application Ny, ,998 of 2000

Bilaspur, this the 8th day of B__..mper, 2002

gon ble ghrl MJ.PeSingh - Vics Chairmaﬁ
an ble Shri GeShanthappa ucdicial Member

P «KaBjgyas, S/b late MeK.Bigyas,

aged 60 years, Saction chinper (Rotired),

Sei.R Railuay Manendra garh Bistt.Koriya,

R/o emunagar, Bphlnd Kecia Houqe.BilaSPur - “nollcant

(B, Asyocate - An~rnlicant in person)

\

ayrens

1. Upninn of India, through it$ Sgeratary,
Mini§try of Raiﬂwaysp Railway Board.
N"W Uelhi .

2 The Einr DiV151qnal b qln@er(co_ardlnatlon)
Saeth Lastern R.y1wav, BPii=srvur.

3. The Sapior~ Livigi~nal Fovaonnel Ofrioer,

Sout“ Eastern Railwavp BilaShur- - ReSDO“den*s

(Bv A vorate - Sy, M'N'Banerji)

ORDER (Oral)

By G.Shanthappa, Judicial Member =

The above application is filed seeking a

.
direction to therespondents to give promotion to the
applicant as Senior Section Engineer with effect from

9.11.1998 with all monetary benefits.

2. The brief facts of the case are that the
applicant was initially appointed as Assista..t Inspector
of Works in South Eastern Railway. He rendered his
service for 38 years and retired on 31.10,2000 as
Section Engineer., On 9.11.1998 the applicant was promcted
as Sepior Section Engineer in Bilaspur Division.
Subsecuent to the said promotion order, the responaent
no.3 has passed another order dated 8.1.1999(Annexure=
A=2) by which the applicant has been posted at AVP to
officiate as Senior Section Bngineer. Being aggrieved

by the said order, the applicent submitted his represen=-
tation to the 2nd respondent with a reguest to retain
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him at Manendragarh for the convendence of tire last

period of his service. In the said representation he has
also submitted his personal problems., Subseguently, the
applicant has submitted his representation with a
request as per Annexure-A-6 dated 19.1,2000 and further
representationsdated 6,7.2000 (Annexure-A=7) 22.8,2000
(Annexure~A-8) and finally on 19.10,2000(Annexure-a=9) .
Since all the representations are pending with the
respondents, the applicant has approached this Tribunal

for grant of relief as prayed for.

3. The applicant has filed M.A.2033 of 2000 for
condonation of delay in filing this U.As. on the ground
that the order of promotion and posting was passed on
9.11.1998 but the same has not been executed for want of

suitable reliever of the applicant and in the meantime
he has been retired on 31.,10,2000. The reasons mentioned

in the MA has been accepted and the MA 2033/2000 is allowed.
4, The respondents have mentioned in their reply

that one Shri A.K.Maheswari jointed at Manendragarh to take
over charge of S.E.R.(P.Way) on 23,2.2000 so that the
applicant could hand over the charge of the stores to

Sri A.K.Maheswari and could proceed to Abhanpur to take over
the charge of Sr.Section ingineer(P.wWay) in the pay scale

of Rs.7455411500 to get the promotion effected but the
applicant has failed to do so. The applicant intentionally

adopted the delaying tactics in handing over of the charge
to his reliever. The:efore, non eltect of his promotion
order as Sr.Section Engineer was due to “he lapse on the
part of the applicant. Hence, qusstion of his promotion

order be effected at Manendragarh only does not arise,

5. After hearing the applicant in person and the
learned counsel for the respondents, we have decided to
dispose of this OeA. only on tre shiort ground that the

tesponcents may be directed to dispose of the I'epresentations

submittec by the applicant as per ANnNexur:s=-A-3,A-4 and
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A-6 to A-9 since the applicant has submitted that he

has not received any reply to the said representations,

G Accordingly, this O.A, is disposed of with a
direction to the respondents to consider the aforesaid
representations of tne applicant and decide the same

by passing a reasoned, detailed and speaking order within
a period of one munth from the date of receipt of a copy

of this order. No costs,.

(M.P.Singh)
Vice Chairman
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